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from Govt, on investigations

[Shri K. P. Singh Deo]
Administrative  Reforms  Notification
G.S.R. No. 144(E), dated the 8th March,
1985, publishing a corrigendum to Noti-
fication G.S.R, No, 102(E), dated the

.- 26th February, 1985, under sub-section

. (2) of section 3 of the All India Ser-
vices Act, 1951. {Placed Library. Sece
No. LT—595!85].

Report and Accounts (1983-84) of the

Special Organising Committee 1X Asian

Gameg and related papers,

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS (SHRI R K. JAICHAN-
DRA SINGH); Sir, 1 beg to lay on the
Table a copy each (in English and Hindi)
cf the folowing papersi—

(i) Annuaj Report and Accounts of

the Special Organising Commifteg X

Asian Games, New Delhi, for the year

1983-84, together with the  Auditors’

Report on the Accounts.

(i) Review by Government on the

Annual Report.

(iii) Statement  giving reasons for
the delay in laying the papers men-
tioned at (i) above. [Placed in

Library for (i) to (ili) See No. LT—

597/85].

Report on the measures taken by the
Central Government and the Siate Gov.
ernments in pursuance of the provisions
of the Protection of Civil Rights Act,
1955,

SHRI K. P. SINGH DEO: Sir, on
behalf of Shrimati Ram Dulari Sinha, 1
beg to lay on the Table a copy (in
English and Hindi) of the Arnuval Report
on the measures taken by the Central
Government and the State Governments
in pursuance of the provisions of the Pro-
tection of Civil Rights Act, 1955, during
the year 1983, under sub-section (4) of
section 15A of ‘the said Act. [Placed in
Librory. See No. LT-666/85].

" 1. Amendment to the Arms Rules, 1962,
II. Arms (Amendment) Rules, 1985

SHRTI K.P. SINGH DEO: Sir, I also
beg to lay on the Table a copy each (in
English and Hindi) of the following Noti-
fications of the Ministry of Home Affairs,

of a Soviet Diplomat

under sub-section (3) of section 44 of the-
Arms Act, 1959:—

(1) G.S.R. No, 673(E), dated the 19th
September, 1984, publishing an amend-
ment to the Arms Rules, 1962. [Plaged

in Library.]
(ii) G.S.R. No. 283(E), dated the 18th
March, 1985, publishing the Arms

{Amendment) Rules, 1985. (Placed in
Library. See No. LT—S598(85 for (i)

and (ii above].
Re. SUPPLY OF HINDI VERSION OF
PAPERS TO M.Ps,
i1 gguad Ao wiEd (fazm) ¢

NRY, AT OF AT ATE AL
g1 BY AT #FIwaE 2fw
T gw FY frareedt o 92 A
g frar wwm 2 fF mEedi W
sty A ufa & aerarg o
gfr ot fromo AR AT gg uar
fgar & f5 o9 frgwmala % =g
YT AATFAN w30 7 TR
AT TTSF gWT & 23 °HTH, (985
F TFTOA AT 28724, HEE
garaTe Wr-2 Hagfamr § &
SUBIE: o - £ At S O B )
®BQrRAT FET A8 I9Er W
& faar s w9 ST E fw s
qre fgedt, TAN 9 3g wTu-mTa
fmaarafrialty: gasht v @ 7
e § fefrFa ¥ awa § &
farea & fear smoomy wre mqEE
qrawm ® % for soat  § g wwar
g &F gt famwmet & S ag
Sy &, IHEEm g o+ I
T TAQ TEIT AT EE |

MR. CHAIRMAN: I will lock into it.

DEMAND FOR A STATEMENT FROM

THE GOVERNMENT ON THE INVES.

TIGATIONS INTO THE MURDER OF
A SOVIET DIPLOMAT,

SHRI SURESH KALMADI (Mahatrash-
tra): Sir, we would like to have a state-
ment from the Government ag to what
happened to the investigations into the
case of murder of a Soviet dJdiplomat in



